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Technical aspect! of dealpi lubmltted by 
various tendcrera are under examination. 
In view of the fact that the expenditure 
I&nction has yet to be issued, and varioul 
ISlues" have yet to be settled with a number 
of authorities, it is premature to indicate 
tbe expected date of completion of the over-
bridae. 

Propo.al to Impole a %5 Pcrcent Frelgbt 
Surcbarge on Cargo loaded at 

Indian Ports to I.ondon 

°836. SHRI INDRMIT GUPTA: Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state, 

<a) whether India Pakistan Conf:rence, 
London has proposed to impose a 25 percent 
freight surcharge on carlo loaded at Indian 
porI! for shipments to the port! of London ; 

(b) if so, the ju.tiSeation for imposing 
the prorosed surcharge ; 

(c) whether this will adversely effect 
India's ellport trade; and 

(d) if so, the steps takcn hy Government 
to cnsure that the propose" sllrcbarle Is 
withdrawn by the Conference ? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH), 
(a) India Pakistan Conference has imposed 
a temporary surcharge of 25% in rcspect of 
vel els commencing to load carlO from 
London and for London with effect from 
30-11-19 O. 

(b) The reason advancr.d by the Con-
feIence is that tbeir velsels are subjected to 
heavy delays consequent upon ,bortale of 
port labour as a result of certain re orlanl88-
lion in I he deployment of labour at Tilbury 
Docks in London due to the implementation 
of the Delvin Commillee'. recommondations. 

(c) Yes, Sir. 
(d) Prlltelts hive already been lodled 

with the COllference alainll this surchar~e 
directly by Shippers. The Hllh Commission 
has also been Idvhed to put preslure on tbe 
PIlrt of London Authority to accede to tbe 
Conference requeat for additional lab')ur 
force in Tilbury Docks or to rescind tempor-
arily the orders to restrict India-Paktltln 
Conference Ihips to Tilbury Dockl liII the 
Delvin Plan i. implemented and their reac-
~IoDI Ire awaited, Blrom are a110 beillt 

made to prevail upon the ConfereDce to 
withdraw the lurebarle. 

Payment of L. I. C. PremlDm by 
PDblie Undertakings 

-837. SHRI VIRENDRA KUMAR 
SHAH: Will tbe Minister of FINANCE be 
pleased to stlte : 

(a) whether Iccordinl to the Chairman 
of the life Insurance (" orporation, there il I 
coDtinous default in the payments of premia 
collected from the public sector undertaklnlls; 
municipalities and pBnchayat lamltls as 
reported in the Hindu daled the 20th 
October, 1970 ; • 

(b) whether in ODe instance a public 
.ector-undertaking deducted the premia from 
the employe~s salary but did not pass it on 
to the Life Insurance CDrporatlon ; 

(c) whelher the dues of the public sector 
undertakings amount to aboul Rs. 4.0 crores; 
aDd 

(d) if so, how Govel~ment propose 10 
remedy the siluation ? 

THE MINISTER OF FINANCE (SHRI 
Y. B. CHAVAN): (al and (b). Tho Chair-
man of the Life Insurance Corporation of 
India hid Ita led that several public lector 
undertakings had delayed unduly paymcnt of 
insurance premiums due UDder policies of 
lIeDeral inlurance taken out by Ihem. He had 
also referred 10 a different marter, aamely 
delay on tbe pari of lome public bodiea like 
panchlyats in remitlinl to the L.IC. the 
premiums deducted by them from Ihe salariel 
of their employees on account of lire 
Inlurance policies taken out by the employees 
under Salary SlvinlS Schemes. 

(C) The leDeral insuraDco premium out-
Ilandini from Ihe public sector underlakinl! 
on 31.3.70 was about RI, 4 crores. 

(d) So far as leneral iDsurance premiums 
due from public sector undertalcinls are 
concerDed, Government recently 'IIUed a 
circular to ali State Governments and 
Ministries of the Central Government requClt-
Inll them to instruct ali concerned urleolly 10 
clear the arrean and also to pay premiums 
iD future in time. As relards life insurance 
premiums, coliected by the public bod 
coDcerned, the L.I.C. i. pursuinl the Dla 
direQl with tile bodie. CODCOI1I eel. 




